
CEMTRaL ACniN I strati ve tribunal principal bench

0 . A.N0.8A3/93

Neu Delhi; this the " day of May, 1999*

HDN 'BLE HR. S. R.-ADlGE, \/I CE CHaI R*l AN ( a)

HDN'BLEPIRS. LaKSEWI SUAMIN aTHaN, nEnBER(3).

Kaual Krishna Vijh,
Late Shri Tirath Oass \Ajh,

Retd. Sr. Fuel Inspector,

N,.F, Railuay,

Alipurduar 3n, ... Appl i can t*

r/o A-71, Hil ft)using Group . 9d ciety,
Plot No,17, Sector 13,

Rahini,
Neu Del hi -08 5, •....

(By Aduocatej Shrl G,D*Bhandarl )

Appl i cant*'

f/ersus

1. Uhion of India through
the General Ifan age r,
N, F. Rail uay,
Ifaligaon,
Guhauati -11,

2. The Oi\/isional Railway Ifanager,
N, F.. Rail way,
Alip urduar,Dn.,

3. The Divisional Railuay Ifanager,
N F Rail way,
Katihar, •....Respondents*'

(By Advocate: Shri R.P . Agarual).

_ ORDER

BY HON'BLE If R. S. R. aDIGE. \/ICE CHaI f^l AN ( a) .

l^plicant impugns respondents* order dated

20.8.91 (flnnexur0-A22) and dated 22.11.91 (<nnexure-a24)

and seeks retiral benefits by treating him on his

subs tan ti ve post as a Dri v/er ^ecial, and after

so treating him^fix his seniority and pay vis.s. \/is
his juniors in the cadre of Drivers^ and recalculate
his pay and retiral benefits along with back wages

and other consequential benefits*

" tut

®cmi ttedj^appli can t was an -»
^ Appointed as a



Driver 'C* in Duly, 1 962, According to his oun

sutHnission in p a ra 4,5 o f hi s 0 A he uas promoted

as a Dunior Fuel Inspector in 1973 on adhoc basis,

and applicant himself adnits in his rejoinder, the

contents of para 4,7 of respondents* reply that he

uas subsequently regularised as a Junior Fuel

Injector vide order dated 17.11,82.

3. Having been regularised as 3r. Fuel Injector

his further ca reer p to sp ects were in that line, and

the question of treating him on his substantive post

as a Driver Grade 'a' ^ecial anq fii^his sanio rity
uith consequential benefits in the line of Drivers does

not therefore arise/

During hearing applicant's counsel Shri Bhanqari

questioned respondents' action in regularising
applicant as 3FX as no t^fin accordance with rules, but
that objection should have been raised in 1902

iitself when applicant was regularised as DFI^and
in any case does not advance applicant's claim in the
present 0a, Shri Bhandari also complained that

respondents had failed to respond to applicant's

several representations/ That grievance should also

have been raised at that time, and it uas open to
applicant to ha ve moved the appropriate legal forun then,
Shri Bhandari also contended that applicant haq not

received his dues in regard to the lino of Fuel

InqDector, but such an assertion does not advance
appllc«,fsdata for balng^ trea tad ô hi tan tl „a
^ ^̂ ^ i r »A* oci al ^ ^ ik %
5. In the result the Oa fails and is disnissea.

F?S , LnK ShFi I S'JAM IN aTHaN )
flET-IBrRrnA 1.J -r • ' H '-/A J t

VICE CHaIW


